'DELHI LEGISLATIVE ASCEMBLY
BULLETTN P.RT - IT
(GENERAL “INFORMATION: RILALING TO LEGISLATIVE & OLHER MAT'I‘J:.RS)

(1) - Commﬂﬂcempnt of S Session of the
First Legisl Y emizlyv of tiae
ilational Caital tory. of Deilil.

Members are 1n;ormnd that the a;;£n Session of the
First“Législatlve assembly of the ational Ccapital Territory
of Delnl will commence on lionday, tne 20th Harch;“l995 at
Ll 00 hours in the AsSembly Hall,-0ld.Secra stariat, Delnl.

(2) Allotaent of days for thg transactiaon

i r.,‘a_tl.iﬁ:.ﬂ‘-ﬁ. Juring the sixth Session.
The sittings of the Legislative assembly for the
transaction of Governiaent business have been fixed pro- .
wvisionally for 20, 21, 22, 23, 24, 27 98, 29, 30, 31 March, 95
3; 4, 5, B, 1, 10, 11, 12, 17 and 13 spril, 93.
The provisional calender of sittings is anncxed
herewith. :

(3) Time of = sitting of Legis slative Assembly.

. -Until the Speaker otherwise Girects, Legislative
- Assembly will, on days wien there arc sittings, sit from
200 Pl and will continuc upto .00 Pxi or till such ‘time

the sitting of the ilouse is extended.

(4) Allo+monu E Gays, for answerlng qghqqlons
durlng ‘the Slhth 50581on jRulo 34) .

/
The following days £oOr answcring questions DYy

Mlnlaters 1n rotatlonal ordﬂr have hosn set out below

durlng the Slxtn Session i= = rien s i
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Aéministration,Developmnent, Excise, A" T1.4.95
Labour,Law & Justice,Urban Development ’ .

A . |

Na, 182 e, | pated, the 23th ‘Feb.,1995.

a. Administrative Reforms, General AT 28.3.95 g 11 P



D
B. Services, Vi(llancc, Ehvironhment, 28, =
Iorest & ildlife, T I P
e M i M 58 1 M4-95
Elections, ‘'ec:mical sducation, #2
~ . i " i "\.“
—e—___Bducation. _________ . L I S S
Cs Fcod & .Supplizs, Puoslic Relations, 23, 30-3-95

Sales Tax, Gurudwara lections &

= : it ; 6, 17-4- 95
Admn., Finence, Social Welfare and 2

h LS
Emzloyment. . A

D Lund & Building, #lood & Irrication 24, 31-3-95

Incustries, Med., & Public iealtn
o T B Tad oSt o 7, 18-4-.95
agriculture and Laagudges. L :

e Transnert, iiome, Revenue, Planning, 27-3-95
Co-opurative, Prevention of ood 3, 10-4-95
adultecration, Jails, ‘iclfare of . :
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(3) Noticoes of Quiestions and holding
..iallots, . .

Under Rule 30 of the Rules of Procedure and
Conduet of Basiness in tne Legislative iLwssemoly, not less
than 12 c¢ays cleur aotice of gquestions is to he given by
tihe Mempers wid not mora tihan 10R4NS SUAa’drsD QUISTIONS on
a day can be asied vide RQule 33 ionic. It has Heen
decided that - tie notices of questioas for the Sixth
Session will bHe received upto t e dites given below in
respect oI various departments vide Col.3 and 4, The

ballot t.uaersof will »He neld on tae dutes indicated
against each:-

s.No, Date of Departments Last date of. Date of
i Sitting raceiot of holding
noticas of hallots
questions for the
for the notieces
z Departinents of quest=—
indicated ions for
in. Col.3 deteymin-
ing prio-
rity for
oral
. N a answers _
W S ORI . S RS AT - S
1, 21-3~95 (Aéministrative 8-3-95 G -/215g-3-95 *
. V341””3’ Reforms, General unto 3 PH at 5 PM
28-3-95 \&admn.,Development 15-3-95 15-3-95
®xcise, Laoour, upto 3 PM at 5 PM
4-4-95 |Law & Justice, 22-3-95 22-3-95
11-4-95|Urban Development unto 3 PM at 5 PM
29-3-95 29-3-=95
B et o e T T N apto 3 PM__ at_5_PM
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}3\' 22-3-9s Servicus, vigilance 9_325@ 9-3-95
e \$ Suvironment, Forest wpto 3 pM Tt g g?
“3=85} an - %ila Life 16-3-95 5=3~ A
e Touriasm, Eluciicns, upto 3 Pu at 5 PM'} Jq”q‘
: lc]'ll'\/ 974-95 )icniec] Bincution 23-3-95 23-3-95 4., 079 :
an:. R.acation, . 4pto 3 b at 5 pp
. 12-4~95 30-3-95 30~3-95
apto 3 P at 5 ppy
_________________________________________ rY——— e
s 23-3-95 [FLod & Sa:lics, 10-8%-35 10-3-95
S [T B e Relations, upto 3 Py at 5 pp
30-3-95/ sal.g JaxX,  Gurucwara 16~3-95 15-3-95 - "
'] Sliections & nemn, apto 3 ppy 2t 5 pM g /2 t
- 6=4-95 Finance, Social 24-3-95 24=3=95 ¢t
,J}o S Walfeta, Em . loyaent apto 3 oM at 5 pM !
5 17-4-95 d=d4-95 4-4-95
12to 3 PM at 5 ppy
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4, 24=3-95 (L,ana & Building, 10-3kos 10-3-95
Floods, Inciistrics usto 3 pM at 5 pMaA
31-3-95|Medical & Fublie 156-3-95 15-3-9é§5’f1"
: Healt:,, -*griculture, ulxto 3 g at 5 py | gern ?
’ P 7=4-95 Languages, - 24-3-95 24~-3-95 /It 3
' usto 3 pM at 5 pMm i
18-4-95 5-4w95 5-4-95 b
adto 3 pi at 5 pMm i
e A 1117&::'“ """"""""
5, 27-3-95 Transport,Home, 14-3-95 14=3<95 A
_ Reveau s, Plauning upto 3 PM  at 5 m\‘ e
s 3-4-95 Co~opurative, 1=3-95 21-3~95
f} . Frovencion of Food unto 3 M at 5 py \ gd\J
10~4-95 hdiltqrution,Jails, 23-3-95 23=3-95
Helferce of sc/gr, Upto 3 PM  at 5 py
NOT: s % Noticus of questions for tihe
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By tlewers are reguested to iadicate clearly
SR a:d leyinly taeir priority on the qaestions.
In casc no priority is indicated, the same )
will Le decided accordiig to tueir tiine and
receipt. ‘
6.¢ Ballocs will be held in thc presonce of an
s‘( Officer o: the aAssembly Secrctariat,
) Mombers are reguested to kindly make it
:[ convedaient to witness tie *alloting of
notice of questions on tine dates fixed for
the purpose (Rule 30(4) ).

(6) ' Private Mombers' Business dnring
: the 51xth Session. "

44531 st Mdrch and 7th april, 1995 nave been

allotted for transaction of Private Mompaers! Business

during tne Sixth Session. 24th and 3lst March have boeen
rescrved for Mon-Official Resolution. Friday the 7th
April has been earmaricd for Non-official Bills.

(7) ~ ‘Private Members' Resolutions

Memders arc i.formed that the Speaker has been
; ; { - .
pleased to allot 24tn anpd 31lst March, 1995 for Private

———

“emoers! Resoluti;E%’”TEE Private temsers' Resolution
would Dbe reccived unto 1500 hours on lOtn _Uarch £or the
resolutions to be taiien uv on 24th iiarch and "20th March

1995 for Resolutions to %e taken up ou 3lst March, 1995

and ballotlng,of the same would be done on 10th and 20th
March at 1700 hours. =2lloting woul: DLe held in the
Room of Secrctary(vic.aan Sacha) on t.uac datb and time fixed
for it,

A Momper w.ao wisnes to move Resolation shall
give the notice of his inteation accordingly an:! shall
togetiher with the notitce, subnit the tex of Resolution

he wishes to move (Rule-85).

(8) Private Members' 84ill

—

Memoers who waut to give notices of tiie non-
official.Bills may do so by 3.00 PM on 21st March,1995.
A Bill to be movwul should be in proper format and in

BEnglish language (2s ver Section 35 of the GNCT Act,1991).

__..5/...




B

Each Bill should also contain a statemcnt of Objects ang

Reasons, Memoranda regarding delegation of Legislative

pPowers and financial implications, if any. In casce the

Bill involves appropriation of money from out of the

| Consolidated Fund of the ovoernment of Nationel capital
Territory of Delhi, thc prior recommendation of theo Lt.
Governor is also required bofore it can be introduced in

the Legislative Assembly (Rule 118,

(9) attendance Register

Attendance of all the Mcmbers is invited to Rule 237
of the Rules of Procedurc and Conduct of Business in the
begislative aAssembly under which they have to mark atten-
dance in the register before the meeting of the House is

adjourned for the day. The attendance register is kept

daily half-an-hour before che sitting in the left and

right lobbies of the Housec., The Members are requested to

kindly mark their attondance therein cvery day.

£{10) Proccedure of Notices

Attention of Members is invited to Rule 238 ef the
Rules of Procedurc and Conduct of Business in the Legis=~
lative Assembly winich reads as follows: -
"éBé(i)i'EVery notice required bv the Rules
shall be given in writing ad.ressed to the
Sccretary and shall be left At the Table or
his office during worling hours.

(2) Unless otherwise provided in these

rules, a notice received in the office at

hours aftcer othoer than those specified in
- the preceding sub-rule shall be treated as

given on the next opcning day.

(3) While the ilhuse is sitting, copics

of the notices cxcept of €ut lMotions received:
--... under sub-rule(l) upto 4.00 PM shall be circu-

lated by the Sceretary to Members by the next dagi"

Every notice should be signed in ink by the Member

ving the notice, indicating the division number, .ang

¢ . of the Member in capital lctters and should be deposited

the Assembly Notice Office.
. .lllioil.l6/
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All noticus celivered in tie assensly liotice

Office- arc date-stan: sl and Clhe time of receipt is

also indicated CladT 20N .

T nssﬁmgly liotice O0%fice is resoonsible . for
tronsmission o+ tac aocicus to Srancnas/Cfficers
eonc iriv2 . wit .out Celay, HMoemoors ro therefore, reqguested
not to .cpusit thoir nocices cither at tioe Tavloe of the
souse or with any othor Officer/Brancs of thcs sas5embly
B Scecroecariat,

The hours specifieg for tihe recoipt of notices
by the «ssomily Notice Office are setweon 9.30 hoursang

1500 hours on tne date mentioned for the sume. Notices
left at tihe !otice Office after 1500 hours would be
treaced as giren- at 9,30 hours on wie next woriing day.
o

1 ails ds not- dntended to Preclude tha HMombers from sending
l notices addressad to the Scerctury 2y wost,
3 Couumtiizutions on Gifferent mattors my not be

combined in onc rotice or letter,

The period prescrib.d L2r soac of the Noticos

i ‘waich are froquently yiven by Munboers is us unioer

- —

1. Questions - Starrcd & Unstarred ot less than
12 clecar days.

2 Short Notiece fQuustions Not less than
3 clear days.

TRC i Privite Memhors! Resolutions Not less than
10 days.

4, Private “gmboers! 5ills Not less tihan
15 Qays.

-u—n—n——-—-.—.-.——-_-—-—__..-._-.—-_——--.—-o—_—--——-—-—._..-.—-—.—-—n——-.--—..——m——-

(1) xéﬁgggggleullchipasscg

attontion of faoers is iavitzsd o tao clroetion
issucd. by tae Hoa'hlo Speaker under Rule 263 of tie
Rulcs of PrUC¢§ur¢ it Jdonduet of Business in the
Legislative assombly rith roegard to 2dmission to the

Visitors Gallery. ' Th . “ireetion int:r .lia providcs




i

that application forwms for issac of Visitors' Gallery
Passcs miust be suomittod by 5 PM on the workinag day
previous to ti o Gote for walcn tae gallery passes

are requirel. for cxample;y applicotioas for Gallery

Passus ment for sitting of the tiouse. on 21st Marchn,1995

will 3¢ acecepted by 5 PM on tac ecarlier workiag cay i.c.

20th Marcn 1995, s.inmilarly, tao woplicationg for Gallary

Passaes for thic subsequent letes woull bo procossed

an. catertaincd in the like manner.

The seating capacity in tac Vvieitors' Gallery
being limiced, not mere taan twWo posses saall be issued
to a Momber for cach sitting. NO HDMISSION Co.RDS FOR
448 VISITORS' Gii Lia¥ JILL ORDI {#RILY By ISSU=D O THZ
Salis DaY.

(12) Parlica:ntary Conventions. Custons

and __.L._'qu.l ttes e
Attoneion “of mimiirs 1s Thvitad T Tintlr alia to

tne £ollowing Parliaimentary custoas, coavencions aad

stigquettes reguircec to be vbhscerved by thom:

(i) The dccorum  an. tac seriousness Oof tne
procec .ings of tae ilpuse reguire that no menoer
should shout slogans of any Xind or sit on
Snarna in tae pit of tue .ousce Or stand up on
the scat.

(ii)  Ruling givea by the Chair saould not be
criticised <irectly or iucircectly insdde or

outsidice tnc Housc.
{(144) Display of LKllJlLS on thie Zloor of tna House

is not in orfaer.

arliamen 1wtary Btaquettes

(1) A Manber saould keep to nis usual scat while
adar ssing the cdouse,

{34) A member sioell not sit or staal with his back

tovrarts tihe Chair.

(4i1) i faeroer S hould not approdeiy tac Chair poersonally

in the House. le By Sous chiits to tne vificors

at tie Table, 1f neeessary.

____3/_
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(dv)' 4 maaser snould not leave the Housce immediately
. after <delivering ais spoecca; courtesy to. tae

s
douse reguires thet aftoer fiadisaline tncir speccnes

members res.oane tueldlr sezts angd leave the House

only afterwaris, if nec.ssary.

(v) Memaer siould not stzn’ in tae passage of the
j Chamver. Tacy saould  citacr sit wowa or go
Cat s
5 ' . ' o [0 i
(vi) & Mamscr saoald aoe cruss tne f£loor waen

the ‘louss is sitting, 1.0, he shoadd not pass

H ! betwean the Chair znd the Member who is speaking.

(vii) Bvoery muaber snould resume his seat as soon as

ae Speaker rises Lo speak, or- reguests a

momber to sit lown, 2nd also waen any other

moaoser is in  posscession of the . floor(i.c.,

| speaking wicih the permission o: the Chair)
or has inturpos=d in tue coursce of toe
debate to raise a point of order,

(viii) It is not in order for neaners, other than
Mindlstuers, te cotssult officicls 1n tae

Officials' Gallery insice the House,.

Kinl co-opercation of Memboers is solicited.

1

P.M. GUPTAH
Secretary




